
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; FWDERAB?D BENCH 

AT }TIDERAS3AD 

ORIGINAL APPLICATION No.330/92 

DATE OF ORDER: 24.4.1992 

BEThEEN: 

M.Osmanali 
	

Applicant. 

A N D 

The Post Master General, 
A.P. Northern Region, 
Hyderabad. 

The Superintendent of 
post offices, 
Kariimaar Division, 
Karimnag a r. .. Respondents. 

Counsel for the Applicant 

unsel for the ReSndentS 

. Mr.. S.Ramakrishna Rap 

.. M. \J.Rajeswara Rao for 

Mr. N.V.Pamana, h3c31.CGSC 

CORAM 

HON'BLE SHRI T.CW4NDRASEIKHARA REDD,MEPBER(JUDL.) 

(order of the 	 by 

hon'hle Shri T.Chandrasekhara Reddy, Merrber(Judl.) ). 



-3-. 

To 
The Post Master General; A.;Horthern Region, Hyderatad. 
The superintendent of Post Otf ices, Mrimnagajnjyj5jo 

Earimnagar. 

3. One copy to Mr.s.Ramakrjshna flao, ACvocate. CAT.Hycj. 
One copy to Mr.N.v.Rdgnana, Add1.CGSC.CAT.H?JBnCh 

S. One spare copy. 

pvm, 

.5 



'This is an aD plication filed under Eection 19 

of 'the k9minittrative Tribunals Act to dthrect the respondent 

to consider the applicant for promotion of Second Time Bounc 

ProtiOn to the Cadre of hSII from the datehis 

juniOrS were 
promoted 44th all the consequential benefits 

and pass such other and fuLer orders as ma; deem fit 

and proper in the circumstances of the case. 	J 
_ 

2 	
th 

	

v 	 . 	V 
The applicant is working as 	G/PRI(P) atii 

Jagtial H.0., Kariagar District. According to the 	
Ir 

applicant he had rendered nearly 32 years of service. 

qj 
The s 	of the applicant is for Second Time Bound Pro.rnotiC 1' ) 

	

that 	immediate juniol' had been 

promoted. So, for redressal of his grievance the applicaffi-

had stmitted a representation on 13.1.1999.t0 the 

Post Master General, Andhra Pradesh Northern Region, 

Hyderabad. Mmittedly six months time had not *a 

	

elapsed from the date 	said representation is submitted 

to the Post Master General, Hyderabad by the applicant 

for redressal of his grievance. So, in view of this 

tosition we are of the oDinion that interests of Justice 

weuld be better served e3mn 'is OA is disposed of at 

the admission stage by giving appropriate directions to 

the respondents. 

3. 	hence we direct the respondents to dis9ose of 

the representation of the applicant dated 134t9L within 

30 days from the date of receipt of this order and pass 

final orders thereon. Lnie applicant continues to be 

aggrieved by the final orderf passed by the rspondents 
ç1t—r 

would be at liberty to aepr:ach this Tribunal afresh 

I' in accordance with Law. With the said directions the OA 

disrsec1 of at the admission stage itself. 

qyt 	 ' 	
7 

sd 	
(T.CHANDRASEIC- RA 

Dated: 24thApri1199. 	 L 
___ 
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TYPED BY 

CHECKED BY 

a. 

COMPARED BY 

APPROVED 3Y 

THE HON'SLE ME. 	 V.C. 

THE HON'BLE MR.\LBALASuBppjviaNIAIJ.() 

THE HON'Bj.g MR.T 	LASEXHAR REflDY 
MEMSER(JIJDL) 

THE HON'BLE ML.C/J. ROY : 

! flat ds2jr ti\ -1992. 

0 ,RDER-4 JUDGMENT 

R .4.,LCa.,pL? No. 

in 

O.A.No. 

CW.PtNo. 

Aa4ttea and interim directions 
isstd  
Disposed of with directions 

Dismjs sed 

DjsIjssed as  withdrawn 

lit/m
.Drdere4/Rejectea 

issed f or 

No order as to costs. 
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